
IN THB ENTRA.L A.DMJNISTR2\T!V"P. TR!BUNA.L I JA.J:PTJR BF.NCH I JI\ TPTlR. 

CP 5/2012 (O~ 566/QO) 

Poonam /hand son of ~hri Budha 

of Nayapura, Kota (Rajasthan). 

Ram by caste Harij;:i.n, Resident 

• .•• 2\pplicant. 

VP.R~UC:: 

1. Shri B.F..V. Prasad Reddy, Garrison "P.ngineer (!), ~~q~ 

Kot a 

2. 

M_BS I 

(Rajasthan) • 

I Shri R.A.. Nalviya, The Chief Engineer, Jaipur 

J ipur C;:i.ntt. , Jaipur, Power House Road, Bani 

Jaipur. 

Zone, 

Par"k:., 

• ••• :R.esponnents. 

Mr. il Tyagi, Counsel for the applicant. 

Mr. P •• Rharma, Proxy counsel for 

Mr. jay Paree"k:., Counsel for respondent No. l. 

l''lr •. c::.~. Hassan, Proxy counsel for 

Mr. S. 'I:. Khan, Counsel for respondent No. ?.. 

CORAM 

Hon'hle Mr. H.O. Gupta, Memher (A.dministrative) 

Hon'h~e 1''\r. 1''\.L. Chauhan, 1''\eml:)er (Judicial) 

ORDER (OR:l\L) 

This Contempt Petition has been filed for al legen 

disoh dience of the order of the '1'ri'!Junal dated f'. l l. 7nni_ in 

OA. No 566/9q. 

2. Notices were issued to the respondents contemners and 

they ave filed their reply. 

3. Heard the learned counsel for the parties. :r:t is 

admi ted by the parties the respondents have since compliert 

the rder of the Tribunal dated n. l_l. ?.OOl. The contention of 

the earned counsel for the applicant is that the order of 

I -- --- - -, 



( 

the Trib nal has been complied with but it has been complied 

with aft r substantial delay. He further submits that the' 

the TrHmnal specifically provides for ta'k.ing the 

applican on duty forthwith and since the order also contains 

that no back wages shall payable to the applicant, the 

responde ts have intentionally delayed in complying with the 

order of the ~ribunal. He prays that the applicant should he 

paid ful pay & allowances for the period. immediately after 

the orde till he was taken on duty. 

4. . 1r. s. c::. Hassan, Proxy counsel for "tr. S. 11-i:. Khan, 

Counsel _or respondent contemner No. ?. submits that after the 

order of the Tribunal, they have agitated the matter hef ore 

the Hon 'ble High Court and when it was dismissed by the 

Hon'ble igh Court, they have complied with the order of the 

Tribunal 7.\.lthough there is some d.elay l:mt delay was not 

c; • 

al. He tenders apology for this delay on behalf of 

ts contemners. 

e have considered the rival contentions of the 

parties. We are of the opinion that there is no wilful 

disobedi nee of the order of the Tri hunal. However, there 

may be force in the contention of the learnea counsel for 

the applicant that the applicant has been prejudiced in as 

much as no wages shall be payahle for the delayed period. Let 

him agitate the same by filing a fresh 07.\.. 

6. 

dis char 

(M.L. C 

MEMBP.R (J) 

7.\.HQ 

rontempt Petition is dismissed. Noticees are 

( H • 0 • GTJP':r:'l.\.) 

MF.MBP.R ( l.\. ) 


